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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \j\
© NEW DELHI _ ,
- RA-168/89 Im. ‘ '
0.A. No: 1457/08 198
. T.A. No.

DATE OF DECIsioN '~ ~ 2 ~'Tio .

Shri Prem Chand Applicant (s)

‘ Nane , .
- Aldvocate for the Applicant (s) '
. Versus
| - gpgiﬁa% Jlatnr Commission Respondent (s)
3T S
None

Advocat for the kespondent s

. J
CORAM :
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The Hon’ble Mr. P+ Ko Kartha, Yice-Chairman (‘Judl.)

*. The Hon’ble Mr. ‘ ' .

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal 7° '

A O

-JUDGEMENT

(delivered by Hon'ble Shri P.K. ,Kartha; Vice~-Chairman)

~

The original applicant in OA-1467/88 has filed
. ' ' . . ‘ -
this petition prayifg for review of the judgement dated

29.9,198% and for quashing the ‘o-rders of tran-sfl'er of the
eutloner dated ?.J 6.1988 and 28,4, 1988 The aetibiéner
has a2lso filed an appllcatlon praying Far :i:;g;% Ehb

o operation of (the judgement dated 29,9,1989.

2. By judgément-dated 29.9.4989,-the Tri bunal had

held that the impugned orders dated 28.4,1988 and

23,6,1988 cannot be fzultad on any greund. The pztitioner

has stated that th: Tribungl did not taks into account

all the facts and circumstancss mur\‘tioned‘ by him in his

.coozn.’




\~

application, According to him, the points which have

4
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not be=en tak=n into account by the Tribunal ars that

he has alrsady attained thez age of 53 yaars and as

[43]

per ths transfer policy, he cannot be transferread,
that ths wife of the petitionar is employed at Delhi,
and that the pstitioner is a heart patient,

3. Ths above points have bzen duly considered by
the Tribunal before passing the judgement dated
29,9,1989, The petitionsr has not brought out any

naw facts warranting a rsvieu of the judgament, He
has aleo not indicated aNy srror of law appar2nt on
the face of the record. In casz the petitionzr is
dissatisfiad with the dacisicn of the Tribunal, the
proper courss for him would to file a Spescial Leave
Petition in the Suprame Court and nof to reagitate the
matter through a revisuw petition, Thsre is no mefit in

the presant patition and thg samz2 is dismisszd, There

N

will be no ord=r as to costs,
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(P, K, Kartha)
Vice-Chairman (Judl, )



